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Proposal to improve Programmes of
Delhi Doordarshan

935. SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to improve the programmes of
the Delhi Doordarshan;

(b) whether there is any proposal
to introduce regional language pro-
grammmes similar to ‘Father Dear

Father’ on Delhi Doordarshan;

(c) it s0, by what time; and
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(d) whether Government propose to
introduce multichanne] telecast from
Delhi Centre linking it with other
fmportant T.V. Centres in the country?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
AND SUPPLY AND REHABILITA-

TION (SHRI VASANT SATHE):
(a) Improvement of program-
mes is a continuous endezavour
of all Doordarshan Kendras.

To help achieve this ubjective, Pro-
gramme Advisory Committees con-
sisting of eminent people from diffe-
rent walkg of life are attached to
Doordarshan Kendras. So far as
Delhi Doordarshan Kendra js con-
cerned, this Committee is now jn the

process of review and re-constitu-
tion.
(b) No, Sir. However, humorous

plays, serials etc. are being telecast.
(c) Does not arise.

(d) No, Sir. However, it is propos-
ed to link Delhi with other principal
TV Centres viz. Bombay, Madras,
Calcutta, Lucknow, Srinagar and
Jullundur by utilising microwave
circuits so that any one station can
relay the programme of wany other
station. The Bombay-Madras Micro-
wave link is ready and is salready
being utilised by Doordarshan when-
ever required.

Permission granted to Companies for
expansion

936. SHRI K. MALLANNA: Will the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) what are the names of the
companies which sought the permis-
sion of Government and granted sub-
stantial expansion in their existing
capacities or setting up of new under-
takings during the previous Govern-
ment regimes; and

(b) the names of projects which
were approved for an outlay of Rs. 221
crores; and top the list of companies
which were granted substantial e€X-
pansion in their existing capacities?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) The details of
the proposals received from ihe under-
takings, covered under Section 26 of the
M.R.T.P. Act, 1969, for substantial ex-
pansion of their activities or establish-
ment of new undertakings under Sec-
tions 21 and 22 of the Act respective-
ly, during the period from 1st April,
1977 to 31st December 1979 (year-
wise) are indicated in Statement-I
laid on the Table of the House. [Pluc-
ed in Library. See No. LT-567/80]. As
on 1st April, 1977 39 proposals under
Section 21 and 29 proposals under Sec-
ticn 22 of the Acf, which were received
prior to 1st April, 1977, were also
pending consideration of the Govern-
ment. The details of the proposals ap-
proved under Sections 21 and 22 of
the M.R.T.P. Act during the period 1st
April, 1977 to 31st December, 1979
(year-wise) are furnished in State-
ment-II laid on the Table of the House.
[Placed in Library.. See No. LT-567/

801].

(b) It is presumed that the informa-
tion sought by the Hon’ble Member is
based on the news items appearing in
the Financial Express and Lhe Econo-
mic Times of 29th November, 1979
which makes a mention that during
the 30 months period beginning from
April, 1977 the Birlas were accorded
14 sanctions with an outlay of Rs. 241
creres, followed by Tatas with 10 sanc-
tions involving Rs. 221 crores. The
above information mentioned im the
news item appears to be for the period
1st April, 1977 to 30th September, 1979.
However, during the period 1st April,
1977 to 31st December, 1973 15 pro-
posals of undertakings belonging to
Birla Group, _and 11 proposals of the
undertakings belonging to Tata Group,
at an estimated project cost of Rs.
245.14 crores and Rs. 228.62 crores res-
pectively were approved under Sections
21 and 22 of the M.R.T.P. Act. The
details of these proposals are furnish-
ed in Statements III and IV. laid on
the Table of the House. [Placed in
Library. See LT-567/80]

Review of requirements of Coat and
Coking Ceal

937. SHRI K. MALLANNA: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether in a recent review made
by the Central Government with re-
gard to the country’s requirements of
coal and coke an element of over-pro-
gramming by the State Governments
was revealed; and

(b) if so, the details thereof and
‘what measures Government propose
to take in this regard?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) Nec, Sir.

(b) Does not arise.

Number of Villages electrified In
Gujarat

938. SHRI AMARSINH V.
RATHWA :

SHRI, NARSINH MAKWANA:

Will the Minister of ENERGY ANDx
IRRIGATION AND COAL be pleased
to state:

(a) the number of villages in
Gujarat State electrifieq upto 3lst
December, 1979, District-wise;

(b) the number of villages in
Gujarat State yet to be electrified,
District-wise;

(c) whether any target has been
fixed for electrifying the whole State;
and

(d) if so, by what time?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURY):
(a) and (b). 10,283 and 7,992 respec-
tively. The District-wise numbers are
shown in the attached statement.





